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The following Ordinance promulgated by the Govemor of Kemla on

trr" l iti"v 
"r 

epi, . 2018 is hereby published ibr general information'

By ord€r of the Govemot'

B. G HARINDRANATH'

Law Secret{ry.
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ORDINANCE No. 24 OF 20lt
THE SREE SANKARACHARYA UNIVERSITY OF SANSKRIT

(AMENDMENT) ORDINANCE, 2OI 8

Prcmulgated by the Covemor of Kelala in the Sixty_nidth year of the
Republic of lrldia.

AN

ORDINANCE

.lirther to ame d the sree Sankaracharya
1994.

Unive$it! ol Sanskrit Act,

Preatnble.-W'1,ERE^s, the Sree Sankaracharya University of Sanskrit
(Amendmert) Ordinance, 2011 (26 of 2011) 1+as promulgatd by the
Govemor of Kemla on the lst day of December, 201?:

_ Ar.i.i WHERE^S. a Bill to raplace the said Ordinance by an Acl of the
State L€gislature was published as Bill No. 102 of l4th Kerala LeEislative
Assembly and the same could not be introduced in. ana pr"".aiy. rtre
L€gislative Assembly during its session which commenc€d on the
22nd day of January, 2018 and ended on thc 7th day of February, 20l g;

. AND WHERriAs, in order to ke6p alive the provisions of the said
Ordinance. tbe Sree Sar*aracharya UniveNily of Sanskir (Amendment)
Ordinalce,20t8 (17 of20l8) was promulgated by lhe Cov€mor of
Kemla on thc 12th day ofFebruary,2018;

- 
AND WHERr^s. a Bill to replace the said Ordinance by an Acl of lhe

State L€gislatue was published as Bill.No. 114 of l4th Kerala L€gislarive
Assembly and the same could not be intrcduced in. and passed-by, the
Legisl6tivg Assembly during its session which comrnenced on the
26th day of February 2018 and elded on the 4th day ofAprit.20t8;
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AND WllEREAs. under sub-clause (a) of clause (2) ofArticle-2l3 of

lhe Constitution of India. the Sree Sankamcharya Universily of Sanskrit -

(Amdndmen0 ordinance. 2018 (17 of 2018) will cease Io opemle on $e
glh day ofApril.20l8:

AND WttllRljAs, difficulties will arise if the provisions of the said

Ordinance are nol kept alivei

AND wllLRl.\s. the Legislative Assembly of lhe State of Kcmla i'
not in s€ssion and lhe Govemot of Kemla is satisfied that circumslalces

exist vhich render it necessary tbr him to take irnmediate action:

Nu\. Tltt.kl rtlRl,. in exercise of the powcrs conferred by clause (l)
of Articlc 213 of lhe Conslitutlon of India. the Covemor ol Kerala ls

pl€ased to promulgate the fqllowing OrdiMnce:

l. Short tiltc .tn(l utntnrcncene t -(I) This Ordinance may be

called the Sree Sankaracharya Universiiy of Sanskrit (A endment)

Ordinance. 20l S

(2) lt shall be dc€med to have come into force on the lst day ol
Decemb€r.2017.

2, Act 5 ol lg94 b hc temporari\'ame dei -During 
the period of

.o"*ion'.f iii. ordinance. the Sree Sirnkaracharya Utriversity of
iln"ttii e", 1994 (5 of 1994) (hereinafter rellned to as the principal

AO .nufl ftuu" effect subj€cl to the ameldment specitied in seclion 3

3. Ankndmcttt oJ sectio 3t ln section ll ol the pri[cipal Act'

for sub-section 13). the following sub-section shall be substiruled' oanely:-

'(3) The retirement age of the t€achers of (he University

shall be.

(a) sixty years in the.case of leachers qualified as per the^

Reeulations oi the iJniversity Grants Commission and if the date of

;;i;;;iG a leaetrer'falls withio the academic vear' he shall

.""ii"t"-i" **i* ,iff the ehd of the academic year' The ry1ic-e^b€n:ftt:.

.i"""ft-*"f,"" shall be govemed by sub-rule (c) of lule 60 of Pan I of

th€ Kerala Service Rules; and
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(b) in the case of teachels lrot coming under clause (a) and

non-teaching stafT, oflicers and other employees ol the University, the age
applicable in the case of employees in Govemnient Service. as may be
decided by rhc Uovemmenr from time to time:

Provided thal in respect of any person who is appoioted temporarily
on a short-tenn contmct fbr a period not exceeding three years, the age
limit mentioned in rhis sub.s€crian shall not apply:

Provided furlher that ihe shon-rerm conlracl appoinlments shall be
subject to the approval of the s€lection commi ee constituted in the
Inanner prescriM in the Statutes.'.

4. Repeal ud s.rlihg. (l) The Sree Sankaracharya Uliversity of
Sanskrit (Aoerdment) Ordinance, 2018 (17 of 2018) is hereby repeated.

(2) Notwithsranding such repeal. anything done or deenred to
have b€en done or any action taken or deened to have been taken under
the principal Act as amended by the said Ordinance shall be deemed to
have been done or taken under the principal Act as amended by this
Ordinance.

P. SATI{ASIVAM,
GQYERNOR.
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